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ﬂahabir Singh, g
Balbir Singh;fand
‘Heri Das - -
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ita Secretary & Anr, coe Respondents
3) 0.A. NO. 863/92

Ram Girish Gupta cee Pet it ioner

| Us,

Ministry of Dsfence through

its Secretary & Anr, cee Respondents

CORAM 3
THE HON'BLE MR, JUSTICE V. S. MALIMATH, CHA IRMAN
THE HON'BLE MR, JUSTICE S. K. DHAON, VICE CHA IRMAN
! THE HON'BLE MR. B. N. DHOUNDIYAL, MEMBER (A)

Shri V. K. Rao, Counael for Petitioner.}

Shri P. H. Ramchandani, Sr. Counsel with
Shri J. C. Madan, Counsel for Respondents

JUDGMENT (ORAL) :

Hon'ble Mr. Justice V. S. Halin th «=

Can N,

After thauo cases were hoard for some ti-o. the lo-rned

counsal for the pctitionoro rightly and fairly submitted that

-ny of th-ir junlggl
nongu_ tho c-ouol laboutcru hav- h-nn aocordod r-gularlo




uin theit fav0ur to seek ragularisation. The only othar reliof

p:uyed fer is not to terminatae their services as casual

laboyrere panding regulaerisation. The respondents have takon '_’f

thn etand that there are ‘no vacanciss nou svailable in uhich
regularisation can be effected. There is no good resson not
to accept the statement, 5o far as the continuance of the
petitioners is concerned, the learned counsel for the
fespondenfs rightly and fairly submitted that thre is no
immeGiate threat of termination of the casual employment of
% the petitionsrs. He also submitted that the patitionars.
| ~1Mould be ©ntinued ae casual labourers as long as there is
work for them ln'praference to their juniors and outsiders.
We record the said statement of the respondénta in this
behalf, This is euffiéient to safeguard the interest of the
petitionere = far as their right to continue as cesual
labourers is concernsd. In this vieuw of the matter, we do
not coneider it necessary to examing the largsr question which
has been referred to us for consideration. Ué are inclired
to say that the question formulated is undoubtedly of gréat r
- 1nportanca, but as that question does not now fall for
consideration in this case, it has to bs left to be decided

in other appropriaia proceedings.

24  With these observations, all these casses stend disposed

‘ofs Thers shall be no otdére as to costse,
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